
SCHEDUTE It

FORM B

PUBTIC ANNOUNCEMENT

{Regulotion 12 ol the rnsolvency and Bankruptcy (Liquidotion
FOR THE ATTENTION OF THE STAKEHOLDERS OF-PUNJAB

ts:;) Regu lotions, ZOl6l

/llrTl RICE LIMITED

rr ntce r-tM-ITED1. NAME OF CORPORATE DEBTOR PUNJAB BAS
2. DATE OF INCORPORATION OF CORPORATE

DEBTOR l4'h 
January, 995

rmplrnies -Punjab3. qUTHORIW UNDER WHICH CORPORATE
)EBTOR tS INCORPORATED/ REGTSTERED

lRegistrar of

4. coRpoRATE tDENTtTy NUMBER / LtMTTED
LIABITITY IDENTITY NUMBER OF CORPORATI
)EBTOR

lClN : U15312 1 9{)5PLC01 5550

5.

6.

7.

ADDRESS OF THE REGISTERED OFFTCE AND
PRTNCIPAT oFFtcE (tF ANY) OF
CORPORATE DEBTOR

Regd. Office I
Sangrana Sah
Amritsar- 143
Email lD: ouni

Factlory Premises
b, Ti,rrn Taran Road, ,

)01(F,unjab)

I bbasmati20l 9@s mait.com

DATE OF CTOSURE OF INSOLVENCY
IESOTUTION PROCESS

23.11.2019
[With exter period of more 90 days)

UqUIDATION COMMENCEMENT DATE OF

CORPORATE DEBTOR

18.12.2019 by
Chandigarh Br

105812019 in (

order of Hon'ble NCLT
nch, Chandigarh (AA) in CA
P(r B ) NO.340/C h dtPbtzol 8.

8. NAME, ADDRESS, E-MA|L ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
UqUIDATOR

Mr. SANJAY t
# 14, NEW PU
MAIN STREET
LUDHIANA
M- 98761 0541,
Email: saniava
Regn.No. of th
tBBt/tPA-o02/!F

UMAR AGGARWAL
{JAEI MATA NAGAR,
PAK:HOWAL ROAD,

141 013 (PUNJAB)

I qa n va Lrcs(orq ma I l.com
r Liquidator (lP)
-N00 1 26120',t7 -1 8t'l 0295

9. IAST DATE FOR SUBMISSTON OF CLAIMS 17.01.2020 i.e
Sommenceme

days from the Liquidati
Date

Notice is hereby given that the Hon'bte Nationa! company Law Tribun
(AAlin cA 1058/2019 in cP(tB) No.34olchdlpblzoLs has ordered t
of the Punjab Basmati Rice Limited

The stakeholders of Punjab Basmati Rice Limited are hereby called
update their claim(s) submitted during the corporate insolvency resolt
commencement date) . The last date of submission or updation of clai
the liquidation commencement date) to the tiquidator at the address

The Financial creditor(s) shall submit their proof of claims by electron
D of schedule ll. All other stakeholders may submit the proof of
electronic means in the relevant prescribed forms C, G and E.

submission of false or misleading proofs of claim shall attract penaltir

Ludhiana
L8.L2.20L9

Place

Date
TIQUIDATOR. P

IBBI/!PT

tl, Chandigarh Bench, Chandigarh
re cornmencement of liquidation

upon to submit their claim(s) or
tion prrocess as on the liquidation
n(s) ir; t7.O1.2O20 (30 days from
mentioned against item 8.

c meilns only in prescribed Form
:laims in person, by post or by

EIGARWAL

/unnrreo
-L&lLO29s


